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I shall request Members to rise in their 
seats for a minute as a mark of respect to 
the memory of Shri Maithilisharan 
Gupta. 
(Hon. Members then stood in tilence for 

one minute) 

Secretary will convey to the members 
of the bereaved! family th« profound 
sorrow and sympathy of this House. 

ANNOUNCEMENT RE. 
ALLOTMENT OF TIME FOR THE 

CONSIDERATION OF THE 
MINERAL OILS (ADDITIONAL 

DUTIES OF EXCISE AND 
CUSTOMS) AMENDMENT BILL, 

1964 

MR. CHAIRMAN: I have to inform 
Members that under rule 186(2) of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I have 
allotted one hour for the compMion of all 
stages involved in the consideration and 
return of the Mineral Oils (Additional 
Duties of Excise and Customs) 
Amendment Bill, 1964, by the Rajya 
Sabha, including the consideration and 
passing of amendments, if any, to the 
Bill. 

THE  APPROPRIATION   (NO.  6) 
BILL,   1964—contd. 

MR. CHAIRMAN: Mr. Chordia. 
Before they begin, I hope that Members 
know that they will have to confine 
themselves to ten minutes each. 
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SHRI N. PATRA (Orissa): Is there any 
decision against them that they were 
corrupt? Then how is he referring to them 
as being corrupt? If the hon. Member is 
alleged that he is also corrupt, how will 
be relish it? 

SHRI ABDUL GHANI: I do not give 
way.   Tt te not a point of order. 
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were corrupt? Then how is he references 
to them as being corrupt? If the hon. 
Member is alleged that he is also corrupt, 
how will be relish it? 
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SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam Deputy Chairman, I am grateful to 
you for having given me this opportunity to 
speak on the Appropriation Bill. I know that 
my Party has had1 its time; in my absence a 
representative of the Party had spoken already 
but because 1 have not taken the time of the 
House for quite some time, I am glad for the 
indulgence you have shown to me and I am 
grateful to you. 

Looking at the Appropriation Bill and the 
figures of the amounts asked for, one's 
attention is naturally drawn to the large sums 
indicated for the Food and Agriculture 
Ministry, for purchase of foodgrains. T 
understand the House hag debated the food 
problem several times. I doubt whether merely 
debating the food probu this House is going to 
result in the production of more foodstuffs. 
Has not our Government taken the bigoted 
attitude of the ancient Brahmin feat led to the 
downfall of Hinduism? Has not the 
Government taken up such an attitude? We 
have had examples of countries that have 
secured a high productive potential where 
there was hardly any production. We have on 
the one side Israel where they have converted 
a desert into blooming field. When we were in 
difficulty, when everybody heard of our 
difficulties, the Consul of Israel came to 
Delhi, saw the Food Minister and made his 
offer. He quoted the instance dt Israel experts 
teaching people in Africa l;ow to produce 
more from the same land. I do not know what 
we are doing about it. We have the example of 
one simple agriculturist from    Israel, 

M. Haleri, who came to Sevagram. What he 
did in Sevagram should be known to people, to 
at least those who are agriculturists, how, by 
simple methods without much cost, he was 
able to produce more. Israel offered to help us 
to convert Rajasthan, a desert, into blooming 
fields but like tlie Brahmin, our Government 
says, "You are a born shudra. You cannot 
learn the Vedas", So, Israel is a coun-trv which 
is persona non grata and so we will not learn 
how to produce m )re from them even though 
people will starve, there will be starvation and 
there wiH be less production in this country. 
What is the policy that we are following in this 
country? For that policy, you are asking this 
House to sanction crores of rupees. There is 
also the example of Taiwan on the other side 
where they grow rice crops following a policy 
that we are supposed to have followed, the 
policy of giving land to 'the tiller. After the 
introduction of that policy of land to the tiller, 
the farmer has grown prosperous, the country 
has become prosperous while we have become 
a debtor nation begging every year for money 
and for foodgrains. This is a very sad 
commentary on the achievements of the 
Congress  Government. 

SHRI RAJENDRA PRATAP SINHA 
(Bihar):   May I ask a question? 

SHRI DAHYABHAI V. PATEL: Yes, the 
new convert to the Congress must get it. 

SHRI RAJENDRA PRATAP SINHA: Not 
the new convert. My hon. friend is just now 
telling about a country from which he has just 
returned. May I know whether he knows the 
amount of money that has flown into that 
country by way of grants from the United 
States of America0 

SHRI DAHYABHAI V. PATEL: Well, this 
country has received aid not only from the 
United States of America but from any 
country in the world.   We     have     
borrowed     from 
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everywhere and what is the result? It is not a 
question of getting grants but it is a question 
of utilising the resources and tlie grants most 
productively. That is where we have failed 
and that is where the achievement of the 
Congress Ministry has been a total zero and 
that is why we are in this sad difficulty. If we 
gave land to the r and had followed that 
policy that Taiwan has followed, we would 
not have been in these difficulties. 

SHRI RAJENDRA PRATAP SINHA: I am 
happy that my friend advocates the policy of 
land for the 'tiller, a policy which his Party 
has been opposing so far. 

SHRI DAHYABHAI V. PATEL: That is not 
the point. We are now in difficulties. If you 
have put that policy of giving land to the tiller, 
I believe you have, at least the side on which 
you sit now has but then it has not brought in 
any result. It has not been done efficiently. 
Whatever you do, whether you get money or 
anything, you must do it efficiently. I think my 
good friend is a Hindu. I think the lesson was 
taught to tis in the Gita many many years ago, 
in very simple words "Yoga Karmeshu 
'lalam", whatever you are doing, do it 
efficiently. By that standard, the Congress 
Government has failed and that is why we 
have this difficulty of food. When I went and 
talked to the Pood Minister after my last visit 
to Taiwan, he was inclined to do something. 
When I returned yesterday, I was looking at 
my post and I received a letter from the 
Collector of Customs saying that certain 
literature which has come to me from the 
Republic of Taiwan relating to the Indo-
Taiwan Cultural AssofiiMon have been 
confiscated and that if I did not go and re-
present to him in fifteen days, they will be 
destroyed. Is it not like the Brahmin who says. 
"No, you cannot learn from them." Or, is it not 
like the story that we have heard of the 'ibrary 
Tt Alexandria? The victorious 

armies went to the General who referred them 
to the Khalif and asked him what should  be  
done. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh); That is a wrong story, absolutely  
wrong. 

SHRI DAHYABHAI V. PATEL: It may be 
wrong, I agree it is wrong. 

SHRI AKBAR ALI KHAN: Then, why 
quote it? 

SHRI DAHYABHAI V. PATEL: It is only 
illustrative. I am only quoting it as an 
illustrative point. The story may be wrong but 
this is how the Congress Government is 
behaving. "What is good knowledge has been 
stated in the book, that is the new book, and it 
has not been referred to in the old book. 
Therefore, destroy it." And they destroyed the 
library. I am quite willing to be corrected that 
this story is not correct, has no historical basis 
but this is what the Congress Government is 
doing. 

 
SHRI DAHYABHAI V. PATEL; You are not 

prepared to learn from people who have made 
agriculture a success. Why is the per acre 
production in India falling? Has anyone 
thought about it? You are just thinking of 
getting money from abroad or getting food 
from abroad. Is this ever going to solve your 
problem? You cannot utilise whatever money 
you have got efficiently, the crores of rupees 
you have put in the public sector projects. 

SHRI A. D. MANT: May I ask the hon. 
Member whether the literature that he brought 
with him contained anything objectionable? He 
must have had an opportunity of going through 
the   literature.     Was it «aly 

t [ ] English translation. 
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literature     dealing    with    friendship   \ 
between Taiwan and India? 

SHRI DAHYABHAI V. PATEL: One of the 
books I brought was given to the Food 
Minister and he has not found anything 
irregular in that. One copy I have presented to 
the Parliament Library. Besides, there were 
other copies and other literature pertaining to 
the Indo-Taiwan Cultural Association. It is 
nothing political and yet the Collector of 
Customs banned it because of some order 
issued by some zealous officer who wanted to 
be friendly to Peking and therefore did not 
want literature from any other country to come  
to India. 

PROF. M. B. LAL (Uttar Pradesh): I hope 
no book on agriculture. 

SHRI DAHYABHAI V. PATEL: There is 
one on agriculture. 

PROP. M. B. LAL: Was that also banned? 

SHRI DAHYABHAI V. PATEL: That 
parcel contained it and this is the order I got. 
These books are lying with the Collector of 
Customs and if I do not    .    .    . 

SHRI AKBAR ALI KHAN: Have you  
gone  through   it? 

SHRI DAHYABHAI V. PATEL: Has the 
Minister gone through it? Have you gone 
through it, Mr. Akbar Ali? 

SHRI AKBAR ALI KHAN: I am asking 
you because you are defending it. 

SHRI DAHYABHAI V. PATEL: I am 
pointing out how literature coming from 
Taiwan is banned. Tell your Ministers to 
behave. Ask them in your Party meetings. We 
are at war with Peaking but is there any ban on 
literature from Peking? I want to know this. 
Communist literature in tons and tons comes 
to India but is there any ban imposed on that? 
You impose a ban here in this, when we 

have to learn and when we are in this 
situation. I want to know as to why 
Government did not accept the offer of Israel. 
We were not at any 1 p.M.war with Israel 
when they offered to send their experts. Now, 
I know there are teams from Taiwan working 
in Africa; there are teams from Israel working 
in the African countries. 

THE MINISTER OF PLANNING (SHRI B. 
R. BHAGAT): May I know how Taiwan and 
Israel are relevant in this  discussion? 

SHRI DAHYABHAI V. PATEL: This is 
agriculture. Why don't you look beyond your 
nose? You are the Minister concerned about 
the doings of Bank of China and you are the 
guilty person; your party is guilty of making 
this country Communist. You are! taking us to 
communism. You want the Bank of China to 
come here and to give a lot of money to the 
elections in favour of the Communists. Your 
head is not worried when this happens and 
you think everything is all right. In the 
answers you give you were shielding them. 
You do not want to bring them out. 

SHRI B. R. BHAGAT: On a point of order, 
is Bank of China relevant in this discussion? 

SHRI DAHYABHAI * V. PATEL: Your 
interruption, your outlook is more irrelevant 
and therefore you aggravated me. I was only 
telling how literature on agriculture, how 
knowledge offered from other countries to 
improve our agriculture is being disregarded 
and being distorted by questions like the ones 
which the Minister put just now so that people 
should not know the correct facts. As long as 
we have Ministers like that this country is 
never going to progress. You are working 
with a wrong mind, from a wrong angle. You 
are not honest to yourself, to your conscience, 
to your people and to your country. 
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SHRI RAJENDRA PRATAP SINHA: I just 

want a small clarification from the hon. 
Member. I am very glad he nas been 
converted to this point of view that the land 
should belong to the   tiller of  the  soil. 

SHRI DAHYABHAI V. PATEL; I j never said 
that, Madam. The Congress Party and the new 
converts to the Congress Party are experts in 
twisting 'things in a certain way. You have also   
learnt it. 

SHRI RAJENDRA PRATAP SINHA: I would 
like to seek this clarification. The hon. Member 
has all the time been telling us that things have 
improved in Taiwan because the land belongs to 
the tiller of the soil. Am I correct? i Secondly, 
he says that the only way ! to imprc ve 
agriculture is to give the land to the tiller while 
his party has all the time been opposing land 
ceilings. They have not been co-operating with 
our plan to see that the land belongs to the tiller 
of the soil. Now, will he kindly convert his own 
party as he has converted himself? 

SHRI DAHYABHAI V. PATEL: Madam, 
the interruptions are irrelevant, coming from a 
confused mind, which has been confused 
from one side to another. 

THE DEPUTY CHAIRMAN; He is only 
asking about what you saw in the place you 
went. 

SHRI DAHYABHAI V. PATEL: But why 
does he put something in my mouth which I 
never said? Today the Congress has made the 
country accept this position that the land is to 
the tiller. Whether I accept it or not, the 
country has been made to accept it because it 
is the policy of the ruling party. But having 
accepted that, what have you done? If Taiwan 
has been able to make a success of it, why 
have you not? Why have you failed? That is 
what I am trying to tell you. You can do it 
both ways. I am not saying lhat that is the 
only way to make agriculture a  success.   If    
you 

want to follow the policy of land to the tiller, 
you carry it to its logical conclusion but you 
have failed in that because you are half-
hearted. You want to please some of your rich 
friends, who own big farms like the mill-
owners in Ahmedabad. They have big farms 
which are far above the ceiling. Therefore, 
Madarn, this confused person with a confused 
mind is trying to confuse the issue. The policy 
of land to the tiller has been accepted by them. 
It is the policy of the Government; it should be 
carried out efficiently and the Government 
should see that the result that ought to come 
out of that policy does come out. 
Unfortunately it does not Why it does not is 
explained very well and it will become self-
explanatory if the book that I gave to the hon. 
Food Minister on this subject were studied. I 
have presented a copy to the Library also and 
people who want can see it. I thought that 
more books and more literature of this type 
were necessary. Therefore I was trying to 
bring in more of them: whether it is in this 
parcel that has been confiscated or whether it 
is in other parcels that are coming later, I do 
not know. If this is the attitude of the 
Government, what can happen? That is what I 
am trying to show. 

THE DEPUTY CHAIRMAN:     Your 
time is up. 

SHRI DAHYABHAI V. PATEL: I would 
request you to be a little indulgent because 
some of my time has been taken by these 
interruptions which were absolutely 
irrelevant. I was trying to point out that these 
two small countries have made a success of 
their policies. One is the policy of the land to 
the tiller In Israel they have made all the 
different experiments. They have a collective 
farm; they have Ihe kibuts; they have the 
small peasant proprietors working in the 
villages. And they have made a success of 
agriculture by bringing water through a pipe 
line of 150 miles. If they can make a success 
of that in 
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that area, where there is so much shortage of 
water, why can we not when we have rainfall, 
when we have large rivers? I say there is 
something wrong in our planning; there is 
something drastically wrong with our agri-
culture; there is something radically wrong 
with the Government that is at the root of all 
this. Madam, I am trying to point out that all 
this :ieeds to be corrected. Until it is corrected 
we shall have to go on voting large sums of 
money in this way. It is going to cause more 
and more inflation because money not 
properly utilised becomes a burden. It 
becomes a millstone round our neck. There 
will be more debt charges, more waste and the 
prices will go up higher and higher. If 
inflation is to be arrested the way is not the 
one which the Congress is following. If we 
have to learn that lesson tet Us learn it even 
from these two small countries though I dare 
say there are many others that have succeeded 
in agriculture. 

THIS DEPUTY CHAIRMAN: Mr. Bhagat 
will reply at 2.30 P.M. 

The House stands adjourned till 2; 30 P.M. 

The House then adjourned for 
lunch at eight minutes past one of 
the clock. 

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 

STATEMENT RE REPORT (NO\,EM- 
BER 1964)    OF   THE INDIAN    AIR 

FORCE      AIRCRAFT      ACCIDENTS 
COMMITTEE 

THE DEPUTY MINISTER m THE 
MINISTRY OF DEFENCE (DR. ). S RAJTJ): 
Madam Deputy Chairman, on behalf of Shri 
Y. B. Chavan, I wish to make the following 
state-mint. 

In reply to part (c) of Starred Question No- 
243 which was answered by him in the House 
on 5th May, 1964. he had inter alia stated that 
a Committee had been set up under the 
Chairmanship of the Cabinet Secretary, with 
the following terms of reference: — 

(i) to examine the existing regulations  
and  arrangements: — 
(a) for flying and flying safety; 

(b) for clearing an aircraft as fit 
for flying; 

(c) regarding the standards of 
training of a pilot in relation to 
the tasks he is entrusted with; 

(ii) to examine the adequacy of the 
above regulations and arrangements 
and their implementation, and 

( i i i )  to recommend remedial measures, 
if any, to minimise accidents. 

A Report prepared by the Committee 
excluding operational data is laid on the 
Table of the House. 

The findings and recommendations of the 
Committee are under consideration  of 
Government. 

THE  APPROPRIATION   (NO.  6) 
BILL, 1964—continued 

SHRI B. R. BHAGAT: Madam Deputy 
Chairman, the House debated this 
Appropriation Bill and I am glad that the hon. 
Members who participated in this dwelt on 
various matters, except, of course the hon. 
Member who spoke last. I am sorry, Madam, 
to say that whatever relevance he had in his 
points, he lost them in the excitement that he 
created. I can understand his excitement. 
Frobably the books that were held up by the 
customs and the letter he got probably 
irritated him or excited hirn    .    .   . 


